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Israelis have developed a technology
of transferring nitrogen fixing genes
from the bacteria that is found in the
nodules of these legumes to the bac-
teria generally harboured by other
. plants, particularly cereals like wheat.
With this technology we can easily fix
nitrogen from the atmosphere.

MR. SPEAKER: Please conclude now.

SHRI D. D. DESAI: I shall continue
tomorrow.

MR. SPEAKER: Y>i4 must conciude
now. I have been waiting for you to
finish your speech. But now you say
you will continue tomorrow. No.
Please conclude your speech now, in
two minutes.

SHRI D. D. DESALI: Sir,I will finish
in two minutes. We should not heavily
depend on Naptha and Gas. We
should not depend on imported rock
phosphate and sulphur. We should de-
velop our Udaipur, Maldivta Phosphates
and sulphur from pyrites. Our ferti-
liser plants are incurring losses. But
the Gujarat State Fertilizer Plant is
making bumper profits. You caa: ask
the Gujarat State Fertilizcr Plant pen-
ple to see as to how we can make prn-
fits in Fertilizer Corporaticn of India
and other fertilizer plants.

SHRI H. N. BAHUGUNA: Perhaps
you know the reasons.

SHRI D. D. DESAI: I know some of
the reasons. 'The various reasons stat-
ed by the people need not necessarily
be true. You can 2xamine them your=-
self

We have got fairly good performance
from IPCL. But there was a delay of
5 years. We chould see that we go
ahead with the Olefin and Downstream
projects and see that they are put up
expeditiously. The Olefin Project is
expected to be completed by October
1977. I am sure that they will not
Aefer it further. I have got a fairly
long statement to make about the
Downstream  2rojects. Because I do
not have time, I am cutting out that
also.

ASADHA 8, 1899 (SAKA)

Written Answers 314

Coming to drugs, I should say that
FDA Rules are known to you. They
had to throw swectners into the sea.
They had to ban drugs like Thalido-
mide. In our country we have large
number of drugs which may not give
us the expected performanac2. There-
t.1e, there is no means to know which
of the drugs have efficacy and which
are fake. Of course, it does not fall
under your Ministry. But its manu-
facture comes under your charge.
The Health Ministry has to control it,
but you _can kindly organise this.
The so-called vitamins are not neces-
sarily vitamins. The so-called pro-
tein and other things alsn should be
checked up. There are no patents in
Italy. In France, the Supermarket
tried non-branded goods and Ffound
that the cost hag gone down by 30 per
cent. Therefore, we zan do away"
with brands and patents in medicines
and the like. All these titanic talks
about the deteriorating standards of"
medicines are not necessarily valid.

Then, there are commop diseases
and common medicines. ..

MR. SPEAKER: We shall now take
up the half-an-hour discuss:on. Shri-
mati Parvathi Krishnan.

18.06 hrs.

HALF-AN-HOUR DISCUSSION
COMMITTEE ON STATUsS OF WOMEN"

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr. Speaker, Sir,
this discussion arises out of the reply
given to a question as to what recom-
mendations of the Committee on
Status of Women are being imple-
mented. The reply was, “The recome
mendations which have been imple-
mented or are being implemented are
as under....” It is a vague state-
ment. One does not know which re=
commendations have been implement-
ed already, which are being imple=
mented and which are likely to be-
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implemented shortiy. Fcr instance,
one of the recommendationg that he
claims as being implemented is the
enactment of Equal Remuneration
Act providing for equal pay for equal
work passed in 1976. Everyone
knows that the Act was passed, but
the point is, how far has that Act
been implemented, what machinery
has been set up by the Labour Minis-
try and what coordination is there
between his Ministry and the Labour
Ministry to see that this Act is imple-
mented. We have any amount of
legislation but the rub comes in their
implementation.

Over and again there have been
various disputes that have come up.
For instance, regarding the construc-
tion workers in Tamilnadu. To avoid
the implementation, the PWD them-
selves gave notices to all women wor-
kers and they are oyt of employment.
What is being done to safeguard the
employment of women while the Act
is being implemented? How far is
the statutory obligation placed under
the Act such as setting up a mach-
nery to monitor the implementation
of the Act being fulfilled? About that
also, Parliament should get a report
from time to time. That is what I
had hoped we would get from the
Minister by way of reply but we
were disappointed.

The next ig about the development
-of programmes for vocational training
which he states are being implement-
ed in close relationship .with indus-
tries and resources located in the area.
Here I want to know whether the
Ministry has gone into the fact that
the working women have asked that
their wvocational training should be
what ig konwn as ‘in trairning’, i.e., the
training should be given during work-
ing hours. The employers should
give them leave during working hours
to undergo this training, because
women have to work and run the
‘home also. The men workers are
given vocational training outside the
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working hours., They can do it.
Instead of going to the tea shop,
smoking a bidi and gossiping with
fellow men workers, they can under-
go the training. But women cannot
do it because they have to go home,
cook the dinner and do other house-
hold chores. Is the ministry seeing
to it that the interests of the work-
ing women are safeguarded in this
manner because they are also house-
wives and mothers looking after
their families? This is very import-
ant. It is this lack of vocational
training that prevents women from
being appointed to higher skilled jobs.
They are kept in the lower skilled
jobs because they are not being given
the training required, as industry is
reaching more and more sophisticated
levels.

When this matter was discussed in
the House, we were given an assur-
ance of which I see no mention in this
reply. It is not given as one of the
recommendations being implemented.
I refer to the question of registration
of marriages. It is a very important
recommendation which the committee
made to give protection against what
we call brain drain marriages, i.e.,
people coming here from abroad and
picking up the women to be their
domestic servants abroad. So many
heart-rending cases are there. It was
meant not only as a protection against
brain drain marriages but also as a
protection against young girls beinyg
exposed to all kinds of malpractices
in the marriage market in this coun-
try. And that is why the Committee
on Status of Women have said that
“the ultimate object should be to re-
cognise registration as the sole and
conclusive proof of marriage irrespec-
tive of the religious rites under which
it was solemnised. Tt may be men-
tioned here that India has neither
signed nor ratified the United Nations
Convention on consent tg marriage,
minimum age for marriage and regis-
tration of marriage. We regret that
for over a decade no attempt has been
made to introduce legislation to im-
plement the objectives of the TN
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Convention. This attitude indicates
casualness and lack of concern on
matters affecting the status of women”'.
By the way that casualness is reflect-
ed in the answer given to the ques-
tion. “And we recommend that re-
gistration should be made compulsory
for all marriages. We have a clear
precedent for a uniform measure in
the Registrativ.l of Births and Deaths
Act.”

A categorical assurance has been
given on the floor of the House and
I would like to know from the Min-
ister how far his personal confabula-
tions with his colleague, the Minister
of Law have progressed in this re-
.gard. Because when that assurance
has been given, weé would like to
know how soon you are going to im-
plement it because therg is nothing
here in the statement to indicate it.
As far as Parliament ijs concerned,
there is no legislation before us on
this particular question which we
were assured when we were discuss-
ing the amendment to the Hindu
Marriage Act. Therefore, I would like
to know from the Minister how far
.ahead we are with that.

Next comes the sore question of
education where again we have got
-very generalised sort of reply. This
Ministry also seems to be obsessed
with family planning like the previ-
ous Government because a whole lot
‘of recommendations refer to that. 1
am not against it, but I think one
should have a balance on this matter
and 1 do not want to go into that.
But what I would like to know is,
as regardg education—what is being
done about the recommendation which
the Committee has given in regard
to that age group of 15 to 25 where
it says:

“The large majority of them are
illiterate or semi-illiterate.”

“This ijs a very revealing figure for
our country. We should really be
very alive to this and I think we
:should have a far more dynamic ap-
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proach than the approach that is indi-
cated in the statement that was laid
on the Table of the House. It says:

“Out of every 100 women in the
age group of 15 to 25 about 7 are
in some educational institutiens,
about 18 are drop-outs from the
system and 75 are ijlliterate and if
national plans for development had
to make any headway then it is
imperative to increase the social
effectiveness of this most significant
group of young women even if we
cannot do so far the still illiterate
group”.

There I do not agree with the Com-
mittee because I think it is never too ~
old to learn as we know from many
speeches we hear in Parliament, even
from ex-Professors who claim to have
been victimised. So 1 would like the
Minister to let us know exactly what
is being done about this because what
is being said here js very very gene-
ral—developing a system of part-time
education for those who cannot attend
schools. But this refers to the age
groups of 6—11 anqd 11—14. Not a
word is said about thjs more import-
ant age group bcause those are the
mothers who are going to bring up
your future generation, who will be
responsible for the children as they
grow up and who will be responsible
for helping to avoid all the pitfalls
that we have seen in other countries
where the youth have got out of hand
and where drug addiction is growing
and there are so many other problems.
We talk of the generation gap. Obvi-
ously, if this vital age group is going
to be illiterate, the generation gap
is going to widen and widen, and
we are going to have social problems
which, then, would be of our own
making because we are neglecting
this very important factor, and also
ignoring the recommendations that
this committee has made. This com-
mittee has gone thoroughly into the
proposition.

Maybe the Minister is not in a
position to say something to us. I do
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not want to hear again this oft-heard
argument about 30 years and so on.

Let us start off from where we are.

I want to know what js the perspec-

tive which the Minister is holding out
2fore us.

At the end they say that a whole
lot of other Ministries are concerned.
What is the coordination between the
various Ministries? In the process of
coordination, what are they doing
about having some democratic prc-
cesses, so that they consult the con-
cerned organisation anc not l2ave
everything, just saying, “voluntary
organisations are very important, we
will help them and let them help us
and let them do what they can.” What
is the role of government? Govern-
ment has to see that a policy is
evolved and that that policy is
implemented; and also to see that
the , basis ' for that implementa-
tion is created, and machinery is
set up in order to see that the
policy is implemented. This is totally
missing from the reply that was given.

Lastly, I would like to know how
government proposes to associate vari-
ous organizations that exist in the
counti s, the trade unions amongst the
agricultural workers and the women
organizations, with the work to be
carried out. Some times all the
bureaucrats get into a huddle and
prepare a plan; and then the Minister
is not very wise, because they are not
really very much interested in the
equality of women. TUnless and until
the problem of women is given special
attention, unless and until we have
a real and complete emanicipation of
women, this country cannot progress.
It is not only a question of how many
factories you build; and it is not only
a question of agriculture. Tt is a ques-
tion of your seeing that women are
given the same opportunities in terms
of employment, whether in the rural
or urban sector—which does not exist
to-day. For instance in the employ-
ment exchanges, women are discrimi-
nated against at the time of giving
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jobs to workers. I can cite many
examples; but I do not want to go
into them. I want to make a positive
proposition; viz. that basically the
question of emanicipation of women is
also a socio-economic problem. Un-
less and until that is understood, and
you do not think beyond the rights
of women merely in terms of their
marriage, divorce and dowry, no pro-
gress can be made. People talk
about dowry, marriage etc. But that
is a very narrow attitude.

Gandhiji himself said that unless
women played their part fully, side
by side with men and unless he was
sure that he had a larger number of
women in his army, he was not pre-
pared to go in for the civil disobedi-
ence movement—because he was not
sure of his success otherwise. He-
was sure about the courage, vitality
and talent of women. He felt that
only when they can go forward to
shoulder the tasks before the nation
and fight for national liberation. Has
this Ministry any idea of setting up
a national committee which would be
constantly monitoring the actions
taken by the government and moni-
toring the implementation of the vari-
ous legislations that are there for
protecting the status of women? This
is the crux of the matter. When you
have restored democracy, as you claim-
to have done, you should also streng-
then, build up and extend the demo-
cratic procedures and processes, sO
that you get the fullest cooperation
and also tap on the widest talent, in
order to overcome this problem which
is dogging our country for so many
years. For 150 years we were under
foreign domination. Various preju-
dices. social contradictions and social
conflicts have came up. Even now
there are some women who say: “How
can a man do cooking? How can he
look after the baby?” This is a pecu-
liar and backward concept. Women
have to eet out of this. Women and’
men alike have to fight and shoulder
all responsibilities together. To
achieve the fullest emanicipation of"
women—without which we cannot:



r

921 Committee on Status ASADHA 15, 1899 (SAKA)

have the emanicipation of the people
at large.

SHRI C. K. CHANDRAPPAN (Can-
nanore): I feel that if the recom-
mendations made by this Committes
on the Status of Women have to be
properly implemented, some institu-
tional guarantee sh-u'l be there that
the Government will be able to do
that. I think that is the main thing
which is lacking, because so many
Ministries like the Labour Ministry,
the Finance Ministry, the Education
Ministry and other Ministries are coc-
cerned, with this problem of imple-
menting the recommendations of the
Committee. In this connection, there
was a proposal made in this Hous2
during the International Women's
Year that a Committee with the Prime
Minister as Chairman should be cons-
tituted. I would like to know from
the hon. Minister whether that Com-
mittee js functioning and, if so, what
it has done,

o

Secondly, to ensure equal pay for -

equal work, we have adopted a legis-
lation where certain committees arc
recomended to ensure that the provi-
sions are implemented. There are pro-
visions for setting up Committees for
ensuring the implementation of ‘he
Act. T would like to know whether
those Committees are functioning. For
instance, under the Act if 30 women
are working in a factory, certain
facilities are to be offered to them.
So, the employer will always emplov
only 29 women and thus scuttle the
provision. I want to know how the
Ministry is going to overcome this.

Finally, I want to know whether
the Ministry will consider a proposal
to set up a high-power commission on
women with statutory powers so that
that commission independently, under
the guidance of the Ministry of Edu-
cation, will ensure the implementa-
tion by co-ordinating the activities of
the various Ministries and will come
forwarq with a provosal.
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SHR1 K. LOKKAPPA (Tunkur):
Sir, pefore I put a question I will give
a little background,

SHRIMATI PARVATHI KRISH-
NAN: Perhaps he will start from the
Vedic era!

SHRI K. LAKKAPPA: In the Vedic
times there was equality between men
and women. In fact, Goq was called
Ardhanareeswara. It is only when
Manu came into the scene that there
was a certain servitude and diserimi-
nation between men and women and
slavery started. We do not want that
to continue in this modern age. We
want the women to be freeq from the
shackles of slavery during the Inter-
national Women's Year....

SHRI M. V. KRISHNAPPA (Chik-
ballpur): For one year we had suffer-
ed!

SHRI K. LAKKAPPA: So far as
the implementation of the recommen-
dations of this Committee js concern-
ed, nothing has been done. It is a
socio-economic and political problem,
so far as the statug of women in so-
ciety is concerned. There should be
equality of status for women in society
so that we can create an atmosphere
of complete understanding, harmony
and the absence of discrimination. If
we go to the rural parts, what facili-
ties have we provided to ensure that
women will enjoy equa] rights. Have
We provideq them more employment
and equal treatment with men, at
least in the International Women’s
Year? Np jobs have been guaranteeq
in India in public or other under-
takings. Certain job opportunities
should have been provided. but even
that has not been done. Statistics
show that in ten years the number of
working women has come down from
13 to 5.2 lakhs. Our women are
canable of understanding, capable of
discharging their duties. They are
diligent ang efficient, but all that we
ﬁn.d‘_is that when persons become
Ministers, their wiveg arq appointed
to committees which go on discussing
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and deliberating, but there is no
implementation.

I do not cast any aspersion on our
Prime Minister, but in a fit of per-
versity or so he might have made cer-
tain remarks against women.

MR. SPEAKER: Do not mention it
now. He has apologised for it.

SHRI K. LAKKAPPA: Of course,
he has apo.ogised. I have great res-
pect for him. I think he has realised
his mistake, he has statedq that women
should be respected.

If this Janata Government has got
any respect for women, I want to
know categorically what they are
going to do to raise the social, eco-
nomic and political status of women.

There are large number of unem-
ployed girls. In the rural areas,
equal wages for equal work is not
being imp.emented. The symptom of
slavery ig visible. Therefore, I would
like to know categorically at what
point of time this Ministry will solve
this basic problem and what guide-
lines they are going to issue.

THE MINISTER OF EDUCATION,
SOCIAL -WELFARE AND CULTURE

(DR, PRATAP CHANDRA CHUN-"

DER): While I share with the hon.
Members the concern that they have
felt for women, I do not agree with
Shrimati Parvathi Krishnan that my
answer has been casual. Ip fact, I can
count the pages of the answer. The
paper which was laid on the Table in
type script contained five pages.
There were 25 entries in it. If fur-
ther details had been added, the
answer would have been as long as
the report itself. That was the pro-
blem, If Shrimatj Parvathi Krishnan
wanted what are called ‘‘particulars”
in legal terminology, I coulq have
given the fuller answer, '
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Even what 1 am going to say may
not satisfy her. I cannot help it be-
cause her own question, which is the
basis for starting this discussion, does
not contain the particulars. So, I will
try to give the answer as best as I
can, .

With regard to this Equal Remune-
ration Act, we find that a certain
machinery has been set up. In the
first place, there js the Advisory Com-
mittee. Such Advisory Committees
have been set up in some of the States.
As you know, this Act was intended
in respect of certain kinds of employ-
ment. I think there are 18 employ-
ment items in the list. Then advisory
committees in respect of some of the
items mentioned in the list, had been
set up and they consist, by anq large,
of a large number of women. So,
they can advise the respective State
Governmentg to do the needful. I fing
that Andhra Pradesh has set up ad-
visory committeeg in respect of g large
number of industries. Then Assam,
Bihar, J&K, Kerala, Punjab angq Delhi
Administration have also set up com-
mittees for all the industries notified
by the Central Government, Some
State Governments have informed the
Central Government that they are
considering the question of appoint-
ing advisory committees and others
have saig that the neeq for appoint-
ing advisory committees does not arise
at present as the employment notified.
so far did not exist jn the State in
any substantial manner,

The inspectors are appointed under
the Act and they wil]l look after the
provisions of the Act and try to find
out whether the provisions are im-
plemented or not. The State Gov-
ernments and Union territories which
have appointed these inspectors and
various other authorities are Assam,
Bihar, Haryana, Himachal Pradesh,
J&K, Kerala, Madhya Pradesh, Maha-
rashtra, Punjab, Tripura, Delhi, Goa,
Daman & Diu and Pondicherry, The
Central Government has already ap-
pointed these authorities.
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With regard to complaints which
the Central Government receives in
connection with non-implementation
of the provisios of this Act, I find that
uptil now 27 complaints have been
received, 20 of them hav® been sent
to the States and 7 to the Chief Lab-
our Commissioner of the Central Gov-

ernment. Apart from this, question-
naires are sent from time to time
to State Governments and Union

territories regarding the implementa-
tion of theg Act.

As regards vocational training of
women, we are all aware that voca-
tional training is a different process.
In fact, steps are being taken in dif-
ferent fields. The State Governments
are doing that. If she wants to have
the figures, I am not in a position to
supply the actual figures. If proper
notice is given, figures can be collect-
ed. So far as appointments by the
State Governments are concerned,
here also I am unable to supply any

figures.

As regards the registration of mar-
riages, we know that Hindu Marriage
Act has made registration optional.
Formerly there was no provision of
registration. So far ag Special Marri-
age Act is concerned, registration is
compulsory and that js being done.
In respect of marriages involving
other communities particularly mino-
rity communities, it is difficult to take
steps. Whether we should interfere in
communal question or not, I do not
know and that has to be judged very
carefully. That js so far as registra-
tion of marriages is concerned,

With regard to the education of
women, ] concede that this is a very
sore problem and has to be tackled
quickly. There is no double opinion
with regard to that. We have discus-
sed the problem of adult education and
adult women education is also a diffi-
cult problem. I should say, a more
difficult problem, because very often,
in our country, adult women do not
come out of their family or, even if
they come out of their family, it is not
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possible for them to go to any parti-
cular school or to an unkown teacher
for getting education. So, we are
thinking of non-formal education of
different types. !

As 1 said in reply to the debate on
Education budget, the efforts are be-
ing made to utilise mass media of
communication, like, radio and tele-
vision and, in certain areas, the non-
formal education is being imparted
through such mass media. We have
the satellite programme also. One of
the objectives of the satellite pro-
gramme js to make the mags commu-
nication easier. This is no doubt
costly. I quite admit that.

logical developmentg and, taking ad-
vantage of the technological develop-
ments, it may be easier for us to
reach women in their homes,

In addition to that, we have the
functional literacy programme in cer-
tain areas where specially the func-
tional literacy is imparted at the
instance of the Socia] Welfare Minis-
try to adult women.

About the coordination, you will
appreciate that tlre whole matter is
rather complicated. In the list of
instances of implementation that I

But we’
have to keep pace with the techno-

have given, you will find that the .
State Governmentg are involved. Cer- |
tainly, the Social Welfare Ministry is _

the coordinating body and,

first place, it is trying to have the'-

coordination with different Ministries
of the Centra] Government. Tgo that
extent, we have been able to make
some headway. But when there is a
case of getting things done by the
State Government, we can only give
some lead and we can only make a
request. We cannot compel them be-
cause some of these matters come
within the scope of the State Govern-
ment and we know the Constitutional
limitations in this behalf. That is so
far as.coordination is concerned.

SHR] C. K. CHANDRAPPAN: What
about our suggestions?

in: the™
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DR. PRATAP CHANDRA CHUN-
DER: I am coming to these points, one
after another. I have covered four
important points.

Regarding the employment of wo-
men, I have already indicated that
this also is a very important and
difficult problem. Even all men are
not employed. The rate of unemploy-
ment js growing. There is a lot of
educated unemployment in the coun-
try. In fact, when Mrs, Indira Gandhj
came to power, there were about 40
lakhs of unemployeq persons who
were registereq with the employment
exchange. But when she wag made
to quit power, there are more than
1,07,00,000 unemployed persons re-
gistereq withr the employment ex-
changes. That is the positien. So,
there is a sharp rise in unemployment.
Therefore, I would say that about 50
per cent of our people who consist of
women will certainly face that pro-
blem,

This js a question which is con-
nected with the general economic
development of the country. The
Janata Party hag taken upon itself
the task of generating more employ-
ment through opening up of various
forms nf village industries and small-
scale industries. All these matters are
being considered by the Planning
Commission for the purpose of Sixth
Plan. Before we reach that stage, it is
not possible to give any assurance
about increasing the employment
potential of women, not to speak of
men.

Now, as regards the National Com-
mittee it is true that the National
Committee was set up in 1975. It
took some time to do the useful pre-
liminary work, But in February
1976, it met and decided that in Octo-
ber 1976 the meeting will be held.
The Chairman of the Committee was
the then Prime Minister. (Interrup-
tions) When the new committee was
constituted, the then Prime Minis.ter
was asked for a date for convening
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the meeting. She never agreed. This
is the position. (Interruptions) For-
mer Prime Minister., I am gpeaking
of October 1976. Now the position is
that we have approached our Prime
Minister, Shri Morarji Desai whether
he would agree to be the Chairman
of the Committee as before; and he is
considering the matter. As soon as I
get a clearance from him, we will
consider. what can be done about it.
That is all I have to say so far as the
different points which have been
raised by the hon, Members are con-
cerned. In conclusion, I say that I
share the great concern of the hon.
Members for women. I want that
women should have a better deal, but
how to do that. The problem is link-
ed with general] economic improve-
ment in our country, and unlesg we
are able to do that, possibly we cannot
make much headway. But before I
conclude, I should say from my own
experience that I have founq often
women are cruel to women, not the
men-folk. So, they also must change
their attitude. (Interruptions)

SHRI C, K. CHANDRAPPAN: He
did not answer the question in regard
to the setting up of a statutory com-
mission of women to coordinate the
work of various Ministries, which he
himself said it is otherwise difficult.
T would like to know whether that
proposal will be considered.

DR. PRATAP CHANDRA CHUN-
DER: The committee itself has not
been functioning. Let us try to find
out whether it js possible to get this
committee function. Then we will
consider it.

MR. SPEAKER: We shall adjourn
now.

18.43 hrs.

The Lok Sabhaq then adjourned till
Eleven of the Clock on Thursday,
Julu 7, 1977|Asadha 16, 1899 (Saka)



